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247

CHAPTER XIV.

OF CASESTRIABLE BY THE MAGISTRATEIN WHICH
A WARRANTON COMPLAINTMAYISSUE.

Cases in which Magistrate may issue a Warrant
Slimmonsinstead of Warrant ...
Issue of process, &c.
Charge
Plea...
Plea of claim to be tried

Evidence for the defence
Witnesses for the defence

Acquittal or conviction

How the Magistrate is to proceed when after commence-

ment of trial he finds the case beyond his jurisdiction

...,

248
ib.

249
250
251
252
253
254
255

.

256

CHAPTER XV..
OF CASESTRIABLE BY THE MAGISTRATE ;IN WHICH A
SUMMONSON CbMPLAINT SHALL ORDINARILYISSttE.

Summonsshall issue ... ... ... 257

When Warrant may issue... ... ... ib.
Defendant may be admittedto bail or to be at large upon

personalrecognizance .
Non-appearanceo~complainant
If summonsbe not o~eyed,Warrant ... .....
Magistrate may dispense with personalattendance.of ite-

cUBed

258

259
260

261
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~ummons to witness to attend and give evidence

Magistratemay summonnecessaryevidence \

4-pplication of previous rules - ...
Admission by accused of truth of complaint

. Pr!)ceedingwhen no such admissionis made
How1he evidence is to be recorded ...
Manner of recording evidence in certain cases

Adjournment ... ... ...
Magistrate may award amends in cases of frivolous and

vexatious,complaints... ...
Magistrate may permit withdrawal of the complaint
Acquittal or conviction

SECTION.
262
263
264
265
266
726
268
269

270
271
272

.

. CHAPTER XVI.

OF ENQUffiIESAND TRIALSBEFORETHE SUBORDI-
NATE MAGISTRATES.

Reference of cases to Subordinate Magistrate

Proviso, ...'
Cases how to be referred

Su}Jordinate Magistrates to follow the same rules of pro-
, cedure as the Magistrate ... ...

How the Subordinate Magistrate is to proceed in ~s

beyondhis'jurisdiction... ... ...
In what cases Subordinate Magistrates shall not pass sen-

tence, but may refer case to the Magistrate
How the Magistrate is to proceed in such cases
Subordinate Magistrate, if empowered to do so, may, in-

stead of convicting the accused,' commit ~ for
, trial beforethe Court of Session .

M~e~of procedure in such cases

273
ib.

274

275

276

277
ib.

278
ib.

CHAPTER XVII.. ..

PLACE WHERE PRELIMINARY lliVESTIGATIONS .AND
TRIALS HELD, AN OPEN COURT.

Place where inve!tigatioD made, an open Court 279
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CHAPTERXvIn.
OF :REGOGNIZANCEAND SECURITY TO KEEP THE"

, PEACE.

CHAPTER XIX.

~CURITY FOR GOODREHAVIOUR.

When Magistratemayrequire security for goodbehavioUf'
forsixmonths.. . . . . .. ,29:)

When Magistrate may req~e security iOrgood behaviour -
foroneyear. . .. ..

How to proceed in cases beyond one year, ...
Case to be laid before the Court of Session. .

Court of Session may require security not exceeding three

years .. ,..'
What the order for security is to contain

In default of security party to be committed to prison
Proviso . . . . ..
When Magistrate may relelj.Sepersons under requisition

of security...

PeJ:BOnalrecognizance to keep the peace in cases of con-
'viction .. .. .. ..

Security to keep the peace . . . . . .
Summons W any person to shew cause why he afould not

enter into a bond to keep the peace
Form of Summons. .

. Penalty
Warrant of arrest. .

Magistrate may dispense with personal attendance of party
informed against . .

Discharge of party infOl'llledagainst
. Consequence of not complying with order of Magistrate to

enter into a bond
Limit for connnement

Extension -of period of confinement
Discharge of recognizances
Dischtu-geof sureties

Enforcement of penalty against the prinCipal party

Recovery of penalty from surety

SECTIQN"

280

281

282

283
284

285

286

287

288
289

tOO

t91
292

29S
294

296
%97

298

299

aoo

301
ifl.

302
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When he must report

Discharge of surety
Proceeding to compel payment of penalty by sureti~ ..
Issue of Summons and Warrant of arrest. . . .
~1anner of taking e"idence under Chapter XV1II or this

Chapter ,
CHAPTER Xx.

OF LOCAL NUISANCES.

.
Magistrate may order removal of nuisances. .
Service or notification of order. . . ,

Person ordt<redshall obey the order, or may claim a Jury
Constitution of Jury . .
Proceeding in case of neglect by Jury

Procedure in case of disobe~ence or neglect by party
ordered . . . . . . ..

If Jury find order af Magistrate to be reasonable and

proper , . . . .
If party ordered satisfy the Magistrate that the order is

notreasonableandproper. . . . . .
Issue and enforcement of injunction

Saving of certain provisi()ns

SECTIOX.

803
304
305
806

307

808
800
310
io,

io,

811

812

813
314
815

CHAPTER XXI.
OF THE MAINTENA.J.~CEOF WIVESAlm CHILDREN.

Magistrate may make order for mamt.enance of wives and
children . . .

Enforcement of order

Provi~

Application for reduction of allowance

316
t'O.

W,

317

CHAPTER XXII.

OF DISPUTES RELATING TO THE POSSESSIONOF LAND
OR THE RIGHT OF USE OF ANY LANDORW.A.TER.

Magistrateho}Vto proceedif any dispute concerningland,
&c., is likely 'to causebreach of the peace

.

818
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. SECTION.
~o be continued until ousted by duefarty'.in possession

. cdUrseof~law

If previous possession cannot be ascertained, Magistrate

, may attach subjectof dispute ...
Disputes concerning right of use of land or water

Saving of powers of Collectors and Revenue Courts.

.

CHAPTER XXIll.

OE JURIES AND ASSESSORS.

Local Governmentby order to specify in what places
trails to be by Jury ......

How the Jury is to be constituted for the' trial of persons
belonging to certain specified races

Proviso ... ... .n
Trials before the Session Court with ~essors

How the Jury is to be constituted for the trial of other
\

persons... ... ... ...
How the Jury is to be constituted when persons of both

descriptions are jointly charged

Nunlber of which the Jury is to consist

NUUlberof voices necessary to a verdict
List of Jurors and Assessors ...
Publication of list

Revision of list'

Further :revision of list
Jurors .,
Disqualifications.
Exemptions'

Person exeIl)pted is not bound to avail himselfo~ his right
of exemption,

Court to summon Jurors
Form and service of SUlllmous...

Power of Court to SUlllmon anotller set of Jurors or.
Assessors... ... ... ...

Service of :;iUlllmOnSto serve as Juror or Assessor, on an
Officer-of Government ..,

Court may e-?-cuseattendance of a Juror or AsseS50r

318

319

320

321

.

"",
...

.
322

323
ib.

324

325

326
327
328
329
330
331
332
333
334
33

-
ib.

336
837

338

339
340
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. SECTION.
. List of names of Juror or Assessors attending at each

Session . .
Jurors to be:chosen by lot
Assessors to be selected by Judge
Names of .Jurors to be called

ObjeCtions . .
Grounds ofobje+
Juror to understand the language in which evidence is

giv.en &. interpreted

Foreman of Jury

The same Jury or Assessors may try in succession several
offenders . .

View by Jury or Assessors .. .
Mode of summoning and empanelling Jurors for a Jury

constituted under Section CCCXXIII .. . .
If prior to finding, any of the Jury be unable to proceed

with the trial .. . . . . . .
Verdict of guilty by less than the specified majority of

Jury .. .. ..
When and how long Jury may retire for finding

If either of the Assessors be, unable to proceed with
trial .. .. . .

Penalty for non-attendance of Juror or ~ssessor

. .

.

341
342

ib.
343

, ib.
344

345

346

347
348

349

350

351

352

353

354

CHAPTER XXIV.

OF SUBORDINATE JUDGES & PRINCIPAL SUDDER
AMEENSIN THE PRESIDENCY OF FORT SAINT GEORGE.

Criminal Jurisdiction and powers of punishment, of Sub-
ordinate Judges and Principal Sudder Ameens . .

what cases Subordinate Magistrates may commit and

what cases they may refer to Magistrate . .
Subordinate Magistrate after trial may refer to Magistrate

of the District ' .. . . . .
Cases committed for trial before Subordinate Judges and

Principal Sudder Ameens ..

355

,356

357

358
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~~~-~

.CHAPTER XXV.

TRIALSBEWORETHE COURTOF SESSION.

Cogn.,izanceof offences by the Court of Session in original
jurisdiction . .

Every trial before Court of Session
Government Pleader, &c.

Postponement of trial
Commencem ent of trial

Refusal to plead, 0 r plea of claim
Provisions relating to examination of parties,&c. m trial&

before Magistrate to be applicable to, trials before
Court of Session . . . . . .

Witness refusing to answer may be committed to custody. .
Examination of accused before the Magistrate to be. evi-

denceat the 'trial
Proof of such examination

Court may summon necessary evidence
Evidence of medical witness. .

Examination of witness taken'ithd attested by Magistrate
when admissible '. . . . . .

Report of Chemical Examiner admissible in evidence

Dying declaration
Derence ..
When accused person may be examined

Wb,en accused may address the Court
Witness for the defence

Prosecutor's right of reply
Adjournment . .

Jury or Assessors to atiehd at adjourned sitting
Of verdict of Jury

Acquittal or conviction

to be conducted by
.. .

8..

CHAPTER XXVI.

FINDING, JUDGMENT, AND SENTENCE.

What the judgment is to specifY

Wormof finding and sentence

SECTION.

359

.

360

361

362

863

364

365 .

866

ib.

367

368

369

370

371

872 ,

373

374

375

" 376

877

378

379

380

381

382
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. .

Execution ,of sentence of Court in case~ referred to t4!'1
Sudder Court for coufirmation of sentence , .

Co~rt of Session to direct Warrant to District Ma~strate : .
Execution ()f~ntence unp.er the two ¥t~t foregoing S\Jction"
Warrant of commitment in cases of imprisonment , .

Transmission of periodical calendars of trials by Court of

Session .e"

. CHAPTER XXVII.
OFLUNATICS.

Procedure in case of aceused person being lunatic

Procedure in case of person eommitted before a Court of
. Session being lunatic . . . .

Release of lunatic pending investigation or triai

Resumption of investigation of case . .
Procedure on accused appearing or being brought before

Magililtrateor Com of Session . . . .
Procedure in case acquittal of of accused person on the

ground ofbeinglunatic. . . . . .
Person so acquitted to be disposed of by Magistrate or

Courtof Sessionforsafecustody,&c. . . , ,
Lunatics to be visited and reported on by Inspector of

Jails,&c... .. .. ..
If lunatic c'filled under Section CCCXCis reported capable.

of making his defence .. .- ..
If lunatic confined under Section CCCXCIV is declared

capable of being discharged . . . . .
Person under sentence of imprisonment appearing to be

of unsound mind, may be removed to. Lunatic

Asylum, and kept till he shall again become of sound. .mind,&c... .. .. ..
When lunatic may be delivered over to the care and cus-

tody of a relative or friend

CHAPTER XXVIII.

SUDDER COURT AS A -cOU~T OF ~~FERENCE.

Cons~itution of Court for hero.:ingcase referred ~qr confir-
mation of. sentence .. , ,

5~~

j38&
3~4
3~5
386

387

388

389
390
391

392

393

394

395

ib.

ib.

396

397

398
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Power of Sudder Court to confirm, reverse, &c. sentence

Competence of Sudder Court tQ.direct further enquiry,
&c. ... ... ...

Confirmation or new sentence m1!stbe signed by two Judges

CHAPTER XXIX. ..
SUDDER COURT AS A COURT OF REVISION.

Revision in cases of illegal sentence ... ... 402
Revisionof trials ... ... ... . 403

General power of revision by the Sudder Court .. 404
Sudder Court empowered to call for and examine records

of Court of Session... ... ...

Proceedings of a case revised by Sudder Court to be certi-
. tilled to Court in which conviction was had '... 406

Proviso... ... . . . . ib.

CHAPTER XXX.

APPEALS.

. No appeal in cases of acquittal ...

Appeals in what cases in trials by Jury or with Assesws
Appeals from Magistrates '"

Appeals from Justices of the Peace

No appeal in certain criminal cases
Appeals from' Officers exercising powers less than those

of a Magistrate ...

Appeals from orders under Chapter X

Unless otherwise provided, no appeal to lie from any order
or sentence of a Criminal Court

Period for presenting petitions of appeal
Copy of Judgment to accompany petition ...

Appellate Court may reject petition of appeal
Appeal by party in Jail ... .. ...

Appellate Court may call for the proceedings of lower
Court ... ...'

The signature of two."Judge.snecessary
..

SECTION.

399

400

401

405

407

408
409
410

411

'412

413

414

415

416
417
418

419

420
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Appellate Court may suspend sentence pending appeal
and release defendant on bail <:t~J . .

Appellate Court may direct further enquiry, &c. .

Finding of dishonest miSappropriati~n not reversibie on

the ground of the offence proved being theft . .
Finding of theft not reversible on the ground of the offence

proved being aishonest misappropriation . ,

Savi~g of power of Appellate Court to reduce punishment
awarded under last two Sections . . . .

Finding or sentence not ordinarily reversible by reason

of error or defect in the charge or.the proceedings, .
Appellate Court may' reduce punishment . . ,..
Court of Appeal how to proceed in case of conviction by a

Court not having jurisdiction

Finality of orders on appeal

CHAPTE'Jt XXXI.

GENEHAL RULES.

In what language sentence to be written

When it may be written in, English

Employment' Interpreter , .
Right of accused to be defended by Counsel
Confinement of youthful offenders in reformatories

Pow~rs of Court of Session and Magistrate to regulate the
proceedings of Subordinate Courts . .

When Court of Session may order commitment of 'party

cischarged by Magistrate . .
Power of Court of Session to direct bail

Deposit may be made instead of bail

Expenses of prosecutors and wi~nesses
No trial, &c. to be set aside for irregularity of procedure . . ,

Copy of sentence or order to be furnished on application. .
Act not to take effect in Presidency Towns or Srtaits

Settlement

429

430

431

432

433

434

435
436
437
438
439
440

441
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SECTION.

421
422

423

424 '.
425 .
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.. SECTION.

.

Saving of jurisdiction and procedure of Heads of Villagej3,
Village Police Officers, &c. '. . . .

Dit~ ditto o~fficers exercising juris-

diction over petty offences in Millitary Cantonments
Sudder Collrt to m:!.kegeneral ruJes for regulating proceed-

ings,&c... .. .. ..
Procedure of this Act to be followed in miscellaneoU$

criminal cases and proceedings

Commencement and operation of 4ft

444

445

, 442

,," 443

.
." .

J..'.
. '. APP~NDIx OF FORMS.

~ A. Form of Summons.
B. Form of Warrant.

C. Forni.of Warrant of Commitment.

D. Form of Bond to keep the peace.

Form of Security to be subjoined to the Bond of the PrincipQJ.
E. Form of Recognizance to prose«ute or give evidence.
F. Form of Bond for Good Behaviour.

Form of Security to be subjoinell to the Bond of the Principal.

\
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